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LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, September 23, 2013 

 No. F. 2 (44) Vidhi/2/2013.– The following Act of the  

Rajasthan State Legislature which received the assent of the 

Governor on the 20
th
 day of September, 2013 is hereby published 

for general information:- 
 

THE RAJASTHAN TENANCY (AMENDMENT) ACT, 2013  

(Act No. 37 of  2013) 
 

[Received the assent of the Governor on the 20
th
 day of  

September, 2013] 
 

An 

Act 
 

further to amend the Rajasthan Tenancy Act, 1955.  
 

Be it enacted by the Rajasthan State Legislature in the 

Sixty-fourth Year of the Republic of India, as follows:-  

1. Short title and commencement.- (1) This Act may be 

called the Rajasthan Tenancy (Amendment) Act, 2013. 

(2) It shall be deemed to have come into force on and from 

2
nd
 August, 2013. 

2. Amendment of section 45, Rajasthan Act No. 3 of 1955.- 

In the proviso to sub-section (1) of section 45 of the Rajasthan 

Tenancy Act, 1955 (Act No. 3 of 1955), after the existing expression  

“or any authority appointed by it” and before the existing expression 

“,a holder of Khudkasht”, the expression “or for the purpose of 
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plantation of Prosopis Juliflora or any other like plantation to be used 

for generation of electricity” shall be inserted. 

3. Repeal and savings.- (1) The Rajasthan Tenancy 

(Amendment) Ordinance, 2013 (Ordinance No. 18 of 2013) is 

hereby repealed. 

(2) Notwithstanding such repeal, all things done, actions 

taken or orders made under the principal Act as amended by the 

said Ordinance shall be deemed to have been done, taken or made 

under the principal Act as amended by this Act. 

 

�काश ग�ु ता, 
Principal Secretary to the Government. 
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1956 ¼1956 dk vf/kfu;e la- 47½ dh /kkjk 4 ds ijUrqd ds vuqlj.k esa 
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(�ा�धकृत 
ह� द� अनवुाद) 

राज� थान अ�भध�ृत (सशंोधन) अ�ध�नयम, 2013    

(2013 का अ�ध�नयम स&ं यांक 37) 

[रा यपाल महोदया क� अनुम�त �दनांक 20 �सत� बर, 2013 को �ा� त हुई] 
 

राज& थान अ�भध�ृत अ+ध�नयम, 1955 को और सशंो+धत करने 

के �लए अ+ध�नयम।  

भारत गणराय के च4सठव7 वष9 म7 राज&थान राय :वधान-

म<डल �न�न�ल>खत अ+ध�नयम बनाता हैः-  
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1. स)ं*+त नाम और �ारंभ.- (1) इस अ+ध�नयम का नाम 

राज&थान अ�भध�ृत (सशंोधन) अ+ध�नयम, 2013 है।  

 (2) यह 2 अग& त, 2013 को और से �वEृत हुआ समझा 

जायेगा।    
 

 2. 1955 के राज� थान अ�ध�नयम स.ं 3 क1 धारा 45 का 

सशंोधन.- राज& थान अ�भध�ृत अ+ध�नयम, 1955 (1955 का अ+ध�नयम 

स.ं 3) क� धारा 45 क� उप-धारा (1) के परK तकु म7 :वLयमान 

अ�भM यिOत ''के �योजन के �लए'' के पQ चात ्और :वLयमान अ�भM यिOत 

'',खुदकाQ त का धारक'' के पवू9 अ�भM यिOत ''या �ोसो:पस जूलTUलोरा या 

:वLयतु उE पादन के �लए �यOु त Vकये जाने वाले इसी �कार के Vकसी 

भी अK य पौधे के रोपण के �योजन के �लए'' अतं:& था:पत क� जायेगी।   

3. �नरसन और 3याविृ5तयां.- (1) राज&थान अ�भध�ृत (सशंोधन) 

अZयादेश, 2013 (2013 का अZयादेश स.ं 18) इसके Lवारा �नर�सत 

Vकया जाता है।   

 (2) ऐसे �नरसन के होत े हुए भी, उO त अZ यादेश Lवारा यथा 

सशंो+धत मलू अ+ध�नयम के अधीन क� गयी सम&त बात7, कार9वाइयां या 

Vकये गये आदेश इस अ+ध�नयम Lवारा यथा सशंो+धत मलू अ+ध�नयम 

के अधीन Vकये गये समझे जाय7गे। 

 

�काश ग�ु ता, 

�मख शासन स�चव। 

 
_________ 
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